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STATEMENT RE BLANKING OFF

OF ALARM CHAINS IN TRAINS

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
SHAM NATH): Madam Deputy Chairman,
in the course of interpellations on the
statement which the Minister of Railways
made in the Lok Sabha on 26-4-1966 regard-
ing fire in a coach of the Varanasi-Bombay
Express near Ugrasenpur station of the
Northern Railway on 25-4-1966, he had
stated that a policy decision had now been
taken that the blanking off of alarm chains
must stop.

I might recall for the information of this
House that it was as a result of a discussion
in the Lok Sabha in 1961 on the subject of]
blanking off of alarm chains on trains that a
review was made by the Railways and it was
decided that blanking off should be restricted|
to the minimum number of trains. The alarm|
chains apparatus was accordingly restored in
nearly 150 trains on Indian Railways. There
was, however, a spurt in the incidence of]
unauthorised pulling of alarm chain
adversely affecting punctuality of trains and
as a result of a further review undertaken in
1962, alarm chain apparatus had to be
blanked off on a number of trains.

As in the present incident, passengers
could not stop the long-distance train when
fire broke out in a coach, resulting in
casualties, the Minister thought the Rail-
ways should put a stop to the system of
blanking off of the alarm chain apparatus.
Instructions have accordingly been issued
that this practice should be discontinued
forthwith in all non-suburban trains.

Hon. Members will, however, appreciate
that conditions are different as far as sub-
urban trains are concerned. Stations are
situated close to each other and in case of
any incidence of fire, etc., it cannot remain
unnoticed for more than perhaps a few
minutes. Railways now blank off the alarm
chain apparatus in a number of suburban
trains and I am afraid this practice will have
to continue in the interest of smooth running
of trains. On suburban sections, trains
follow each other in quick succession and
stopping of a train by unwarranted use of
the alarm chain apparatus will immediately
cause queuing up and dislocation of ser-
vices. Also the punctuality of suburban
trains will be severely affected, creating more
problems.
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I thought I should clarify in this House

also what the Minister of Railways had in

mind when he made the announcement on

26th April regarding discontinuance of the

practice of blanking off of the alarm chain

apparatus.

SHRI M. P. BHARGAVA (Uttar Pra-
desh): May I know from the hon. Minister
whether it is a fact that ticketless travelling
and pulling of alarm chains have increased
immensely during the last two years and
that was the reason why it was considered
necessary to blank off some of the alarm
chains and whether it is considered neces-
sary that some sort of committee should be
appointed to go into this question of ticket-
less travelling and alarm chain pulling so
that it may be in a position to suggest some
ways and means of combating this problem?

SHRI SHAM NATH: Madam, it is a fact
that the incidence of alarm chain pulling has
been going up very fast during the recent
years on the Indian Railways and this fact is
borne out by the figures. For instance, in
1960 there were 49,153 cases and out of these
39,751 cases were unjustified but in 1965
while the number of cases went up to 1,00,193
the number of unjustified cases was 90,553.
That means the percentage of unjustified
cases to the total increased from 80-9 in
1960 to 90 4 in 1965. la the same way
ticketless travelling has also increased during
the last few years. I may mention for the
information of the House that today a
meeting of the National Railway Users'
Consultative Committee was held and at this
meeting it was decided that a committee be
set up to go into the question of ticketless
travelling and unauthorised pulling of alarm
chains.

RESOLUTION RE.
IMPLEMENTATION OF THE
RECOMMENDATIONS MADE IN THE
REPORT OF THE COMMITTEE ON
PREVENTION OF CORRUPTION —
contd.
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SHRI M. N. GOVINDAN NAIR
(Kerala): This Resolution is about corrup-
tion among Ministers, corruption in the
Ministerial and political levels and not about
universities.

THE DEPUTY CHAIRMAN: Mrs.
Sathe, your time is over.

SHRIMATI TARA RAMCHANDRA
SATHE: But it is a recommendation of the
Santhanam Committee, is it not?
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SHRI DAHYABHAI V. PATEL:
Madam, the question of corruption in high
places has been engaging the attention of
this House for several years and this House
appointed a Committee to go into the matter.
The recommendations of the Committee are
before us. It is not possible to understand
why in implementation of  the
recommendations the Government sought to
apply them only to the smaller officials
leaving aside the persons who were charged
much more than any body else repeatedly in
this House. I do not know whether that is
based on the principles of Sadachar or of the
Bharat Sewak Samaj, particularly when
charges have been made and proved against
Ministers of the Congress Government. In
this very House, Madam, I supported the
plea for an inquiry into the affairs of the late
Sardar Pratap Singh Kairon and very
reluctantly the Prime Minister agreed to an
inquiry. While ordering the inquiry he gave
a certificate to late Sardar Pratap Singh
Kairon who was the Chief Minister of
Punjab. It is unfortunate that he died in such
tragic circumstances; I am sorry about it but,
Madam, the fact remains that the inquiry
was conducted and even though he was in
oifice, the charges against him were proved.
Then, after that...

SHRI M. N. GOVINDAN NAIR: One
swallow does not make a summer.

SHRI DAHYABHAI V. PATEL: It is not
one; there is one swallow after another
repeatedly; there are a series of them. The
next was about the Chief Minister of Orissa.

SHRI M. N. GOVINDAN NAIR: That is
an old story.

SHRI DAHYABHAI V. PATEL: It is not
an old story, my friend. Till the last election
efforts were being made to try and hush it
up. That has become the pattern of the day.
Today he is out of the Ministry but does he
not control the Ministry still?

SHRI BANKA BEHARY DAS: 100 per
cent.

SHRI DAHYABHAI V. PATEL: What
action has been taken against him to deprive
him of his ill-gotten wealth? Has Govern-
ment taken any steps? He misused his office
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colleague and his colleague's wife. Has the
Government done anything to deprive him
of his ill-gotten gains which he continues to
keep? Why do you discriminate between
one citizen and another? If a citizen went
out and stole some money, do you allow him
to keep it? He has to pay the price; he has to
pay whatever court awards and if the money
is found on him he has to give it back. In this
case why does everyone shut his eyes about
it under the great misleading name of
Sadachar?

Madam, there is also another instance
where responsible persons, leading members
of the Opposition of a State very near to
Delhi, the State of Rajasthan, have brought
forward charges. The leader of the PSP the
leader of the Swatantra Party and seventeen
others have given a signed memorandum
pointing out very serious charges. I do not
know how under Sadachar quietly a certi-
ficate of good conduct is given, whether any-
one has enquired into that and the gentle-
man still continues in that position. What
are the charges?

"Shri Sukhadia has almost devoured 13V
bighas of agricultural land situated in
Udaipur city at a very prominent site. He,
by resorting to intimidation and inducement
has got a big chunk of land from one Shri
Navneetlal Paneri, a clerk in Rajasthan
Government service and an ex-petty Muafi-
dar and others.

"Shri Sukhadia by misusing his office as
Minister endeavoured to compensate Mr.
Paneri by a larger amount of compensation
and rehabilitation grant and thus put the
public exchequer to loss for putting obliga-
tion on Mr. Paneri and induced him to part
with the agricultural land mentioned above
in favour of Mr. Sukhadia for a very meagre
sum."

There is another charge. "Shri Sukhadia
managed to get big tracts of land, valued over
lakhs, allotted in favour of his relations,
some of whom were even minor, in Bundi
district of Rajasthan State. In fact, Shri
Sukhadia is the 'Benami owner' of these
lands and has been profited along with his
relations. These lands should have been
allotted to the landless agriculturists of the
area, who had even applied for the same,
but were not given. This ..."
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SHRI SHEEL BHADRA YAJEE: Who
framed these charges?

SHRI DAHYABHAI V. PATEL: I shall
be very happy to put this on the Table as
soon as I have finished with it.

SHRI DEVI SINGH (Rajasthan): It
must be put.

SHRI DAHYABHAI V, PATEL: "These
tracts of lands are being cultivated by a
wealthy friend of Shri Sukhadia, Nathulal
Ramniwas Poddar and the income goes to
Shri Sukhadia and his relations. None of the
allottees has ever cultivated these lands.
When confronted in Vidhan Sabha in this
matter, Shri Sukhadia could not have auda-
city to defend the allotments and instead
attempts to tamper with revenue records
have been made."

Then, of course, there is something still
further, viz., the Panarwa jungle affairs.
"Panarwa forest is rich in forest wealth and
is situated in Udaipur division. Since Shri
Sukhadia came into power, he has
systematically carried out 'rape* of this
forest area through one Shri Gulam Abbas,
a very close friend of Shri Sukhadia and a
partner of Shri Sukhadia's brother-in-law
Deenabhai. As the Panarwa forest affair is
an unparalleled one in the history of
corruption and favouritism, we deem it
necessary to put in short the same. Around
the year 1944, this forest was leased out for
Rs. 7,99,110 for five years. Around 1949,
Shri Gulam Abbas was the lessee of the for-
est. One Mr. Gopinath Rao Pillai, the forest
officer of Udaipur division, had clearly
stated that the forest should be taken from
Shri Gulam Abbas, be divided into small
tracts (it is in 400 sq. miles) and these may
be auctioned. This arrangement would yield
more revenue and more production. But the
advice was deliberately brushed aside by Shri
Sukhadia. In 1954, this forest was again
given to the same Gulam Abbas for 3 years
on nominal lease money and strangely
enough no agreement came to be put in
black and white. The order of the Chief
Secretary was very explicit that Mr. Gulam
Abbas was to enter into agreement with the
Chief Conservator of Forests before 15-4-54
failing which the forest was to be auctioned
The extension by three years was done at the
instance of Shri Sukhadia, the Chief Minis
ter and the Chief Secretary's orders were put
into cold storage. In the year 1957, the
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forest was again handed over to Mr. Gulam
Abbas and no auction was held. This time
the lease was sanctioned for Rs. 18,000 per

year."

This is not all. There are Mr. Sukha-dia's
relatives in the Services. One Mr. Munnalal
Goyal of the Rajasthan Adminis-. trative
Service, who happens to be Mr-Sukhadia's
son-in-law, has been appointed as Head of
Department, although he is still in the junior
cadre of the State Civil Service and has had
only ten years' service. Generally Heads of
Departments are only IAS officers, officers
in the cadre of the State Civil Service. Mr.
Goyal was also sent to America at
Government expense to organise the
Rajasthan stall at an exhibition.

Similarly, Mr. Munnalal Arya, a brother-
in-law of Shri Sukhadia, who was only a
clerk some years ago, was given rapid pro-
motions and is now an Assistant Com-
missioner of Excise, having superseded seve-
ral of his colleagues. Mr. Munnalal is a non-
matric and in some cases special posts were
created to accommodate him. Both Mr.
Munnalal Arya and Mr. Munnalal Goyal
have large houses in Jaipur, which officers
of their salary can ill-afford to keep.

Then, of course, there is the case of one
Capt. Haqgiqatullah, who contested agains;
Mr. Sukhadia in the last general election,
how cleverly a suit that was filed against
him was manoeuvered to be withdrawn,
how cleverly the matter was misrepresented
before the court and the election petition
has not come up for hearing yet. This is
how things go on.

So, corruption is the order of the day.
What is the use of making reports like what
Mr. Santhanam has done. Where is it
possible to find a State where corruption
does not exist? These are things that come
to light and apart from corruption so many
other things happen, which perhaps may not
come strictly within the four corners of the
Santhanam Committee Report. In the great
State of Uttar Pradesh, what happens? Only
recently before the Rajya Sabha election, the
Chief Minister of Uttar Pradesh, Shrimati
Sucheta Kripalani, said that with great
regret she had to say that a lot of money was
flowing in at the time of the election. This is
the admission of the Chief Minister .
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SHRI M. M. DHARIA (Maharashtra):

Swatantra Party.

SHRI DAHYABHAI V. PATEL: No
Congress Party. And when I gave a Calling
Attention Notice I was told that it could not
be admitted. I say I would like to give a
Calling Attention Notice to set aside the
whole election, because on the evidence of
the Chief Minister herself, her public
statement, a lot of money has flowed into this
election. The Swatantra Party was not
present in that election. My friend, you are
misleading. The boot is in the other leg. All
the corruption, all the money is there. The
real trouble is that the Congress Party wants
more and more money for elections. They
have made elections more and more
expensive and to get money they have to do
this. Have I not referred to in this House and
have not others referred to the Mundhra deal
and have I not pointed out the reverse-
Mundhra deal, why you got money from a
certain person? All charges were made. He
was deprived of everything, whether he was
right or wrong. Those companies, which
were taken away from Mr. Mundhra, were
handed over to another person in a big group
and what is the result? An ex-Deputy Minis-
ter, defeated Deputy Minister, was made
Chairman. When too much criticism was
levelled in this House—he is not Chairman
of the group—he was made Chairman of a
small company of that group. And what is
his remuneration please?

SHRI M. N. GOVINDAN NAIR: Which
is that group?

SHRI DAHYABHAI V. PATEL: The
BIC group in Kanpur. A former Governor
of Bombay, Shri Sri Prakasa, and an old,
veteran Congressman, I am sure, docs not
fit into this crowd of corrupt Ministers. But
he has been given a berth, for which the
company spends Rs. 20,000 a month. Even
the President of India does not enjoy it. He
is the Chairman of the company and the
company is spending Rs. 20,000 a month on
him; and on Mr. Satish Chandra, who was a
Deputy Minister and who is the Chairman
of another company, Rs. 20,000 are being
spent. Examine the books of that company.
These companies have been there. This is
an associate of that company, associate of
that very group. This is how corruption is
rampant and is
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going on. Therefore, this little enquiry or
this Report is not enough. What is needed is
to change the outlook. It was under the
Nehru regime that corruption was connived
at, beginning with smaller things and then
rising up to Pratap Singh Kairon and Biju
Patnaik. That is why we are in this trouble.
If corruption had been put down with a firm
hand right from the beginning wherever
there was the slightest suspicion of corrup-
tion and if the man had been put out of]
office, things would not have come to this
position.

SHRI P. K. KUMARAN (Andhra
Pradesh): Corruption is a normal thing now.

SHRI DAHYABHAI V. PATEL: Yes,
corruption is a normal thing now. It begins
with small things and with smaller people. 1
cannot blame them so much, the smaller
Government officers, when the cost of living
is going up. I can understand the position of
a man who has got four or five children.
Look at the way in which the living cost
goes up in Delhi and the high cost of
education. What is the cost of educating four
or five children? How can even an officer do
it ? Then what about the cost of
entertainment in Delhi ? How can an
ordinary man do it? You look at everything
from a reverse gear. Why is it so? It is
because we have got a group of Ministers
who get everything in perquisites. It is not
perquisites; I suppose you understand what

perquisites mean—free  house, free
telephoue, free water, free car, free
everything.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. S. NASKAR): Is that corruption?

SHRI DAHYABHAI V. PATEL: No,
it is not corruption, it is only benefit.

AN HON. MEMBER: That is extra.

SHRI DAHYABHAI V. PATEL: It is only
benefit. But I say that is not a right way of
doing things; the right way is to say: Here you
are a Minister of this Government, you must
live in proper style, you must be paid for it
properly. You pay him Rs. 10,000. I am not
objecting to it. Honestly pay him his salary
make him live honestly, honestly make him
pay his taxes, but not in this indirect manner
where you ay that you do not give him
anything | M48RS/66—5
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but you give him everything under the sun.
That is the basis of all these things and that
is why that needs to be corrected. It is not
the Santhanam Committee's Report alone
that is going to set things right; the whole
outlook needs to be changed. The recom-
mendations of the Santhanam Committee
are there; if you implement them, well and
good. But it will be only up to a point. But if
you try to cover them up with wrong names
like sadachar and all that, it is nonsense and
it is not going to

SHRI ATAL BIHARI VAJPAYEE
(Uttar Pradesh): It is a wrong name.

SHRI DAHYABHAI V. PATEL: Yes, it
is a wrong name. Sri Nanda said that it was
sadachar, that if he could not wipe it out in
two years, he would go. Where has he
gone? Instead, he is fighting for numbers,
whether it should be No. 1 or No. 2 in the
Cabinet. Where has the country gone?

SHRI SHEEL BHADRA YAIJEE
You want a Sadachar Committee. You
represent vested interests.

SHRI DAHYABHAI V. PATEL; That
is where you have got into, my friend, and
you are under that very banner, not L.

I do not believe in this. I believe in
honestly paying a man well for what he is
worth at the proper value, When you do not
pay a man well, he is tempted to do this sort
of thing. Therefore what is necessary is to
correct your outlook. You talk of Members
of Parliament. There are enquiries made as
to who is staying with them or who is not
staying with them, whether Members of
Parliament keep sub-tenants. But it is a
shame that we have to admit that some of
them do keep them, some Secretariat clerks
are staying with them. Why? It is because
you do not pay them enough to manage
their existence. You should pay the
Members well. You go round the world.
Last year a big party of Congress men went
all over the world. What did they see there?
You should see that a Member of Parliament
is able to live comfortably. Then he cannot
come under any such influence, he would
not be amenable to such influence. But you
have $r' everything in the wrong way. You
v show that you follow simplir’ there is no
simplicity. Eve' take advantage of somebo
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[Shri Dahyabhai Patel.] quisites? That is

(he real trouble. A real change in the

outlook on this whole issue is necessary.

Therefore while I support my friend in his
plea, I think what is before us is that the
Santhanam Committee's Report does not go
far enough. What is necessary is a radical
change in the outlook, an outlook where you
say that you will pay honestly for one's
work, honest wages, honest market value.
And if you do that, Delhi will be much
better. Why? Look at Delhi. People talk of
the Delhi Development Administration.
Everybody knows who is responsible and
who has got all the land deals and who wants
to become the Badshah of Delhi. Another
Congressman .

THE DEPUTY CHAIRMAN: Your time
is over. There will be another chance.

SHRI DAHYABHAI V. PATEL: Thank
you, Madam.

SHRI M. GOVINDA REDDY (Mysore):
Madam, no exception can be taken to the
idea of this Resolution except perhaps for
the last word 'forthwith'. No measure, no
Resolution, can be implemented forthwith;
no recommendation can be implemented by
any Government forthwith.

Well, the hon. mover of this Resolution is

[RAJYASABHA]

young and I suppose he belongs to a pro-
gressive group. But still he has drawn in
support of his Resolution from Chanakya's
philosophy. I do not think he is quite up to
date. Chanakya's ideas are outmoded. Today
even he will not appreciate what Chanakya
has said. Chanakya has said— a ruler must
be ruthless, a minister must be ruthless, an
administrator must be ruthless, and I do not
think any Member in this House would lend
support to such an idea as that. So, I am
sorry that he has quoted an outmoded
political philosophy which nobody in the
world today, not even the socialist or
communist world, would support.

This Resolution has no place today. I do
not think the hon. mover is ahead of the
events. Government has taken steps
immediately after the Santhanam Com-
mittee's Report was received and considered
by it. I will give instances as to how the
Government has sincerely tried to imple-
ment its recommendations. In fact, I do
admit that our Government is slow to wake
up to the needs of the times. [ make no
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secret of it. But still in this case the Govern-
ment has, with all the expedition, taken
steps to implement the recommendations of
the Committee as far as it lies in the power

of the Government to do it.

The problem of corruption is a colossal
one, as everyone would admit. It has big
roots in our society and as the hon. mover
has quoted, from the Home Minister's
statement, it not only comprises the field of
administration, not only the field of politics,
but it goes on to social and ethical fields
too.

Now, as far as the Government is con-
cerned, the responsibility of the Government
in implementing the recommendations of the
Santhanam Committee's Report falls into
two spheres. One is administration.
Certainly, whatever is wrong in the adminis-
tration, the Government could correct it, they
could root out corruption in administration.
It is all right. The Government should own
responsibility for that. And, further, when
cases of corruption come to their notice, it is
the duty of the Government to devise a
machinery and see that that machinery acts
and goes into those cases of corruption.
These are the only two things in which the
Government has a direct responsibility. In
the matter of politics, if the Government
enters into the political sphere, not only will
it not succeed, but it will fail. What has Shri
Nanda done? Nandaji is a very sincere soul.
I do not think that even the Opposition

Members can take exception to this
statement. He has very sincerely tried to root
out corruption. But as far as his

responsibility is concerned, it will be only in
the field of administration and there we
should assess Nandaji's achievement. If they
go into the achievements of Nandaji in the
political, social and other fields, I do not
think they would be right. Nandaji has tried
to see that something is done there also. But
I am afraid he has lost the battle there as
anybody is bound to lose his battle when he
enters the political field.

Now, as far as administration is concern-
ed, there is one good recommendation of the
Committee for which we are all thankful to
Shri Santhanam and his Committee and that
is that there are certain places in the admi-
nistration where delays occur, where there
are bottlenecks and where the administra
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tive action cannot become speedy. Now, it
must be said to the credit of the Home
Minister that he took immediate action and
appointed several study teams in order to
see that the administrative machinery was
reviewed and any faults in the administrative
machinery, any lacunae and wherever either
the rules or the procedures came in the way,
wherever the bottlenecks lay, all those could
be remedied. I happen to speak with
knowledge because I have had the honour of]
presiding over a study team in this regard,
which was appointed to review the procedur-
es and administration of the C.P.W.D., and 1
must say to the credit of the Government
that the Government not only cooperated in
the enquiry of this team but the Government
accepted with immediate effect all the
recommendations made by this team except
about seven recommendations. And in fact,
today the C.P.W.D., the Department itself]
and all those connected with the
Department are very thankful for the
recommendations. [ say this without any
sense of pride or vanity. AH that is due to
the immediate and effective action that the
Government have taken. In fact, I never
dreamt that the Government would go to the
length of  accepting S0 many
recommendations which involved financial
commitments as well and so many other
administrative revolutionary changes. But
the Government did accept them. And that
is one proof which I am giving to this House
to show the sincerity of the Government in
accepting the recommendations made by
the Santhanam Committee.

There is also the study team which was
appointed to go into the question of issuing
licences of which Mr. Mathur was the
Chairman. That also made very revolu-
tionary recommendations and the Govern-
ment has accepted most of the recommenda-
tions. I do not know how many recom-
mendations were not accepted. I was told
that most of the recommendations were
accepted. That is also a proof of the sin-
cerity of the Government in accepting these
recommendations of the Santhanam Com-
mittee. So, this Resolution has no place.

Now, where the Opposition Members
have waxed eloquent is about the field of]

politics.

SHRI ATAL BIHARI VAJPAYEE:
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SHRI M. GOVINDA REDDY: Yes, I
mean that, corruption at the political level.

SHRI ATAL BIHARI VAJPAYEE:
Then say what you mean.

SHRI M. GOVINDA REDDY: I did not
want to repeat so many words. My friend
has taken some time of mine in saying
"corruption at the political level". While
politics is above corruption, in no country
cjuld politics be

SHRI ATAL BIHARI VAJPAYEE:
It was the belief of Mahatma Gandhi.

SHRI M. GOVINDA REDDY: All of
us cannot be Mahatma Gandhis. I can
visualise of only one Mahatma Gandhi. I do
not think there can be many Mahatma
Gandhis in all ages to come. If Mahatma
Gandhis were there, then we would not have
had all this talk about corruption. In fact, in
politics we cannot bring in Mahatma
Gandhi. I am speaking from experience. I
am one who tried to be a moralist all my
life. But now, at the fag end of my life, I
have come to this reality that life is one of
compromises. One cannot insist upon very
strict standards. I have insisted upon rigid
standards and, therefore, I have lost many
opportunities to serve the country. I am
speaking from experience. So in politics one
cannot adopt rigid standards. If today the
Congress Party is collecting funds, it is not
the only party that commits that sin, if it can
be called a sin. Other parties too are doing
the same thing. Why shout against Congress
alone? Are not other parties seeking favours
of the Government? I see here people who
criticise the Government for offering
favours. When a person becomes a Chief
Minister, he is obliged to some individuals
and maybe he might confer some patronage
on those supporters of his. But there is way
of conferring patronage. One is by doing it
straightway, without going out of the way. It
is objectionable when it is done in an
unlawful manner. We know people who
condemn patronage being conferred. They
are right when the Minister goes out of the
way. But suppose there are two claimants, A
and B with similar qualifications and if I
prefer A to B, there is nothing wrong in it.

That is politics. That is the kind of
patronage which people who occupy
important, responsible positions today

exercise. There may be cases, and there are
cases which have been
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[Shri M. Govinda Reddy.] quoted, cases
which are in dispute and cases which have
been referred to the C.I.D. There are cases
which nobody can support. I do not think
anybody on this side would support a Minister
to be corrupt or a political leader to be
corrupt. There are cases which a big party like
the Congress is trying its best to inquire into.
But here it is something where we should not
make the Government responsible. That is my
humble submission. Government can restrict
itself in the matter of corruption only in the
field of administration.

The second field with which the Govern-
ment is concerned, to which they owe a
responsibility, is that they have to take action
when cases come to their notice. It must be
said to the credit of the Home Minister that he
has taken very serious steps to see that not
only there is the Central Vigilance
Commission but all the States appoint a
Vigilance Commission each. Today the
Vigilance Commission functions in almost all
the States. I do not know of any State where a
Vigilance Commission is not functioning.
Wherever there is found a concrete proof,
some conceivable proof against either an
official or a person enjoying a semiofficial
status, the Vigilance Commission comes to
function. When some accusations are made,
the cases are referred to the Vigilance
Commission.  Everyday, 1 think, in
newspapers we see cases resulting in
convictions or dismissal. So the Vigilance
Commissions are active. So as far as the
responsibility of the Home Ministry in the
matter of implementing the recommendations
of the Santhanam Committee is concerned,
the Government is fully alive to the situation
and has taken steps to implement them.
Nobody can accuse the Government of any
lapse in this regard.

In the political field, all of us have some
responsibility. In the social and ethical fields,
certainly all of us have responsibility if we
want to cleanse our public life. What can the
Home Minister alone do? The Home Minister
has tried to take action against some political
leaders. But there may be forces at work
where the Home Minister's hands may be tied
up. The Government authority does not
project into the political field.

SHRI BANKA BEHARY DAS: We
want to strengthen his hands through this
Resolution. That is the idea.

[RAJYA SABHA ]
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SHRI M. GOVINDA REDDY: You
have  your good intentions in
strengthening his hands. But when you try
to take him beyond his field, where he
cannot act, there you would be wrong.
That is my submis sion. Therefore, as far
as this Resolution is concerned, I do not
think we can blame the Government. The
Government has done full justice to the
Santhanam Committee recommendations
and has taken all steps to implement the
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SHRI M. N. GOVINDAN NAIR : He

is an astrologer.

SHRI G. MURAHARI : Astrologer pf the

WWH”!’%WWQ’WW@ Home Minister.
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SHRI B. K. P. SINHA (Bihar): Mr. Vice-
Chairman, I would like to get two clarifica-
tions from the hon. Member. He referred to
some ex-Chief Minister who, according to
some newspaper report, left Rs. 85 lakhs.
Does he not know that that news item in the
newspaper was the subject matter of a crimi-
nal defamation case and the newspaper
which published it had to admit before the

THE VICE-CHAIRMAN (SHRI. AKBAR court that the allegations were false and it
ALI KHAN) : That has been denied in the tendered an unqualified apology before the

House.

court and published that apology in that

SHRI G. MURAHARI: I am making the newspaper once, twice or thrice? Then he
allegation again because it has been publish- referred to a Deputy Minister and the charges

ed in the papers and it is there.

fad ¥ at Fgar 92 & v g
Wq IF N qGI g1l a9 aF TAH IO
EHATHAT AGT & FA11% SR § (4] 71 AEI
&g @1 g 1 5w & faws 39
FIHFA |

g waww | gawal (oft dto
Hro WAA) : ATZ WEH F AR FaT 4
AT T FlRE |

ot Wre weglc : s ar aga Fa,
AS WEM TET WA, TATSET AT
fedr s fear &7 an] F< & @
AT THAFAT AEH A(HA GAH A1a93 Wl
S AT AT A% famrnt gg oar §
FgA FY AU § | anfay, wey 3w &
AR F FATFE | OF qGATLH DI AT
fe wer 92w & oF wew AdY aeg 4 @)
fe 85 @ra w941 B1F TG | At aeaE
giar & & o fafaet & st fafast
F &row § T der g feam uw
JEATT { 47 WY o a7 5 0 AT &
fedy fafaezz 797 & 3@ 2 #30% 80
ATE TET BT T F | 9| T ATE H

levelled against him. The person referred to

was one of the saintliest men that [ have come
across in life. That charge was repudiated and
the man who levelled that charge had to eat
the humble pie. In spite of all this, I am
surprised that such a charge should be made
here.

SHRI G. MURAHARI: As ' far as the
second thing is concerned, it is sub judice and
I do not want to say anything more about it.
I leave it at that.
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[Shri S. Supakar.] law. Therefore, when
we find that allegations are made against
Ministers, political personages and others,
about their character and there is an attempt
made at character assassination, we have
more pity than anger against the persons
against whom such charges are levelled,
especially when we find that such charges are
levelled on the basis of newspaper reports
which have been categorically denied inside
Parliament by the Minister or by the person
against whom such charges were levelled.
Because the man is here, he does defend
himself. Still we find our friends would take
newspaper reports as gospel truth and
consider the Ministers or their own
colleagues somewhat in the position of liars.
Sir, this is the state of affairs. We find that
the hon. Member Shri Banka Behary Das
has brought this Resolution before the
House and we appreciate it and feel that it is
a Resolution with very good intentions. But,
at the same time, I am reminded of the
proverb that the path to hell is paved with
good intentions.

We find, Sir, that whenever the question
of corruption comes up, Orissa and along
with Orissa Mr. Biju Patnaik and Mr. Biren
Mitra must come again and again like old
King Charles head inside the House of
Parliament. But then those persons are not
here to defend themselves. When they were
members of their Governments in the State,
working as Chief Ministers, probably the
Central Government had a duty to defend
them through its Minister whenever such
charges came up against them. But we find
that the tale still continues and even after
those people, Mr. Patnaik and Mr. Mitra,
have left their offices, their subsequent
conduct also is brought again and again
before this House and the other. I do not
know whether even in such cases where the
people concerned are no longer holding
office but are private individuals and some
charges are brought against them, the
Government is in a position to defend them
or not. But I do submit, Sir, that especially
in such a case where they are no longer
holding any responsible position, it is rather
unfortunate that without giving them any
chance to defend themselves, when there is
no possibility of their getting such a chance,
such allegations should be made against
them. I am making a distinction in this case
on the propriety of making a charge against
a person who is holding
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office as Minister and running a Government
and his subsequent conduct when he is no
longer holding office but has become a pri-
vate individual. During the past several
years, I think, at least this House and the
other have appreciated on the whole the
conduct of Ministers and persons holding
high positions in political life and when a
serious charge was made against them and
there was a semblance of truth in it and
there was a. prima facie case, they have been
asked to quit office and we have appreciated
that. But when such charges are levelled
again and again when there is no oppor-
tunity given to those persons to defend
themselves, then it becomes rather painful.

Now I shall come to Chapter XI of the
Santhanam Committee Report where this
point about the conduct of Ministers, politi-
cians and persons working in the public field
is made the subject-matter of discussion. It has
been stated here that if ten Members of
Parliament make a certain allegation against a
Minister at the Centre, then there should be
an inquiry. Similarly in the case of a State
Assembly if ten Members of that Assembly
make an allegation against a State Minister,
there should be an inquiry. But if we are so
susceptible to believe as gospel truth
publications in journals, though some of
them may be of a rather yellow colour, then
we have to think with dismay about the future
of this .country. And we also see the sight of
people subscribing to such petitions without
being 4 .M. convinced, without any evidence
before them and without their own
conviction as to whether the report in the
newspapers has any semblance of truth. Such
petitions signed by ten Members of
Parliament or ten Members of the Assembly, I
would submit, Mr. Vice-Chairman, amount to
nothing but character assassination because I
am led to believe from the statements that are
made in this House and also elsewhere that
not all Members who subscribe to these
petitions have made their own enquiry and
satisfied their conscience that the allegations
that they are making are true and they
deserve the weight of a public inquiry. I am
conscious of the fact that the allegations that
were made against Mr. Biju Patnaik and Mr.
Biren Mitra in the C.B.I, Report had an
adverse effect on their political character.
They had also something to say but it has not
been published with the same fanfare as
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the C.B.I. Report or the actions taken
against them and that is probably the reason
why in such cases the Government of India
has not thought it proper to take any further

action.

I agree with my hon, friend, Mr. Das, that
there is corruption at all levels of society but ]
would not make a general and sweeping
statement that all people who are working as
Ministers or as politicians, as some peoplg
think and propagate, are necessarily corrupt
When such a propaganda is carried on, a
general impression is created in the country
Everyone must admit, including my friend:
who was eloquent over the amount of
corruption that is prevalent in the country
that it creates a very adverse effect on all the
people who are working in the political field
indiscriminately. That is to say, the averagg
man in the street is led to believe that not
merely members of the Congress, not merel
Ministers, but also those in the Oppositio
must have been poisoned by the bane of
corruption. Under such circumstances, ca
we expect, Sir, that honest people would like
to come into politics and do we not want that
people with better standards of morality
people more dignified, people who ca
deliver the goods, should come into the
political sphere? But by this kind of
propaganda such a climate is created
climate surcharged with suspicions and
allegations of corruption—in the country that
nowadays really honest people would not
come into politics. Do we want such a state
of affairs in the country ? We may discard
those people against whom allegations have
been made but should we also discard those
people against whom unjust allegations have
been made, whose characters have bee
assassinated and who have been practicall
driven out of the political field? This is the
state of affairs we have in the country toda
and if we weigh the good intentions behind
this Resolution of my hon. friend and
counterweigh the amount of mud that is
thrown at people, the amount of character that
is assassinated, the i state of helplessness of
the people against ' whom wild charges arg
made, I think the adverse results will far
outweigh the good intentions. We know
although there is a law of defamation, ho
difficult it is—with your knowledge of la
you must be knowing, Sir—for a public ma
to establish the charge of defamation
Recently in Orissa there M48RS/66-6
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has been an instance when Mr. Biren Mitra,
against whom such allegations were made,
brought a case against the defamers and won
the case as a result of which the persons
who defamed him and a newspaper were
fined. But such cases are few and far
between. Therefore, we must weigh the pros
and cons of this Resolution and come to a
definite conclusion as to whether the evils of
passing such a Resolution will not outweigh
the good. Therefore 1 oppose the
Resolution.

Thank you, Sir.

SHRI M. N. GOVINDAN NAIR: Mr.
Vice-Chairman, Sir, the House will be
extremely thankful to the hon. Shri Banka
Behary Das for coming up with such a Reso-
lution. Now, hon. Members from the other
side, who tried to oppose this Resolution,
were trying to argue that the Santhanatn
Committee Report was being implemented
part by part and as such there is no need for
a Resolution like this. If that were so, I also
would have agreed that we could have
waited; but unfortunately the fate of this
particular recommendation of the Santha-
nam Committee is that it has already been
kept in the cold storage. I can very well
understand why the Home Ministry has done
it. Supposing they were to implement this
particular recommendation, then it would
have created a very serious crisis within their
party. For example, my hon. friend, Shri
Dahyabhai Patel, today came out with a
memorandum about the Chief Minister of
Rajasthan with more than ten Members of
the Assembly signing it and here sits my
hon. friend, Shri Mulka Govinda Reddy,
who has in his possession a memorandum
signed by 36 M.L.As against the corruption
of the Chief Minister of Mysore. The Orissa
affair is so well known that I do not Want to
go into it. My hon. friend who was just now
speaking was trying to argue that it was very
unkind of us to again and again come out
with charges against those two gentlemen in
Orissa. He says that they are not now in
office and he asks, '"Why do you bring in
their name again and again?* It was only the
other day we had to take note of the fact that,
when the Chief Ministers' meeting was held,
it was Shri Biju Patnaik, who represented
Orissa.

SHRI. V. C. SHUKLA: This is wrong. It
has been clarified by the Prime Minister that
he did not represent Orissa.
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SHRI M. N. GOVINDAN NAIR: I raised

the question and she answered it and she

admitted that he was there.

SHRI P. C. MITRA (Bihar): The Prime
Minister said that he was not in the Chief
Ministers' meeting.

SHRI M. N. GOVINDAN NAIR: He
attended the Chief Ministers' conference.
The matter was accepted.

SHRI MULKA GOVINDA REDDY
(Mysore): The photograph was published,
where the Chief Minister of Orissa attended
that meeting.

SHRI V. C. SHUKLA: I have got the
verbatim proceedings here.

SHRI M. N. GOVINDAN NAIR: Un-
fortunately, in spite of all the agitations, in
spite of the CBI report, in spite of his own
admission that he has earned something like
Rs. 10 crores, he holds such a vital position
in the Congress politics 6f Orissa, that he
could even attend a Chief Ministers'
conference.

SHRI V. C. SHUKLA: That is wrong.

SHRI M. N. GOVINDAN NAIR:
Therefore, we referred to him. So, there is
the question of Orissa, the question of
Rajasthan, the question of Mysore; the ques-
tion of Punjab and I do not know which
State is left.

SHRI ATAL BIHARI VAJPAYEE:
Kerala.

SHRI M. N. GOVINDAN NAIR: Kerala
you know. So if this particular
recommendation of the Santhanam Com-
mittees is implemented, there will be no
Chief Minister left. That will create a crisis.

SHRI ARJUN ARORA (Uttar Pradesh):
Are you arguing that this recommendation
should not be implemented ?

SHRI M. N. GOVINDAN NAIR: I am
not arguing. I will come to certain other
points. Now, some people say that we have
been very uncharitable to make all these
allegations against Ministers, etc. Now, you
forget that on this Santhanam Committee
most of the non-official members, excepting
one, were Congressmen and after examining
the whole thing they came to certain
conclusions I will just quote what they have
said:
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"There is a large consensus of opinion
that a new tradition of integrity can be
established only if the example is set by
those who have the ultimate responsibi-
lity for the governance of India, namely,
the Ministers of the Central and State
Governments. The problem is difficult
and delicate. Ministers are necessarily
the leaders of the political party which
succeeds in obtaining a majority in elec-
tions based on adult suffrage. There is a
widespread impression that failure of
integrity is not uncommon among
Ministers and that some Ministers who
have held office during the last 16 years
have enriched themselves illegitimately,
obtained good jobs for their sons and
relations through nepotism, and have
reaped other advantages inconsistent
with any notion of purity in public life."

This is not the finding of the Opposition
Members. It is not the finding of my hon.
friend Shri Vajpayee or my hon. friend, Mr.
Dahayabhai Patel. Here is a committee of
Congressmen.  After  examining  the
experiences of the last sixteen years, they
have come to this conclusion. They have
made a suggestion that if ten Members of an
Assembly or of Parliament come forward
with a charge, then it should go before a
committee of enquiry. This is the recom-

mendation. Now, what happened afterwards
?

There was a little AICC meeting at
Ranchi after the publication of this Report.
This meeting was presided over by no less a
person than Shri Atulya Ghosh. . .

SHRI ATAL BIHARI VAJPAYEE:
Bangeshwar.

SHRI M. N. GOVINDAN NAIR: Yes.
In this meeting a number of Ministers and
Chief Ministers participated. They made a
recommendation that this recommendation
of the Santhanam Committee was very
inconvenient and as such a new procedure
should be adopted. If there is a charge
against the Chief Minister, the Prime
Minister should enquire into it and if there is
a charge against any other Minister, the
Chief Minister of the State should enquire
into it. This was the recommendation of this
little AICC meeting and it did not stop
there. This was in November, 1965. In
January, the leader of the other House, Shri
Satya Narayan Sinha, who is also the
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Minister of Parliamentary Affairs, in an
open press statement denounced this parti-
cular recommendation of the Santhanam

Committee.

SHRIMATI SHAKUNTALA PARANIJ-
PYE (Nominated): What is the little AICC?

SHRI M. N. GOVINDAN NAIR: It

is a little meeting of the Congress members,
where the press was not permitted. So, my
point is that the ruling party found that it
was very inconvenient to implement this
particular recommendation of the Santha-
nam Committee. They have decided to
shelve it. This is the fact. So, do not come
forward with other arguments. Do not tell
us how the other recommendations are
being implemented. On that also, I have
something to say.

Now, before I come to how it is being
implemented, what are the other recommen-
dations? Is it only against Ministers? No.
About legislators also they have made
certain recommendations, about political
parties also they have made certain recom-
mendations and one of the most important
recommendations that they have made is to
see that donation by companies should be
banned. Some other Members were saying
that it is not only the Congress Party, but
other parties also are getting it. All right,
ban it. Let no party benefit by it. If you
want to purify political life, you have to
take certain definite steps.

There is another thing. What is the big-
gest corruption? The biggest corruption is
through patronage and I was surprised to
find Mr. Govinda Reddy saying, what is the
harm in this patronage. This is only a
normal thing. If'A’" is not to benefit, 'B' will
get the benefit. Then, why not patronise 'A',
who has done some good to me? That was
the way in which he was arguing. I do not
want to waste the time of the House in
countering his argument. Patronage goes on
not only by giving some concession to some
people. The Government is also patronising
certain things. Now, for example, in our
State the Congress was faced with a very
serious situation. When Sri Pattom Thanu
Pillar was the Chief Minister, there was a
quarrel between the PSP and the Congress
and the Congress wanted to get the Chief
Ministership. A very easy way was found.
How? By corrupting the then Chief
Minister, Sri Pattom Thanu Pillai,
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by making him a Governor; he was removed.

Is it not corruption?

SHRI M. P. BHARGAVA (Uttar Pra-
desh): Why did he accept it?

SHRI M. N. GOVINDAN NAIR: That is
another matter.

SHRI M. P. BHARGAVA: How is it
another matter?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Your time is up.

SHRI M. N. GOVINDAN NAIR: I will
take only two minutes more. Then, some-
thing happened recently. The Congress is
divided between Congress and Kerala Con-
gress and in that division the leader of the
Kerala Congress is Shri Mannath Padma-
nabhan. It looks very innocent. Recently an
old man, a social worker—that was the
outward show—was brought here. A recep-
tion was given to him and then the talk was
started as to how the two wings of the Con-
gress could come together.

AN HON. MEMBER: That is an honour.

SHRI M. N. GOVINDAN NAIR: Yes. Is
it not corruption ? {Interruptions) My God,
then you do not understand what corruption
is.

SHRI ARJUN ARORA: It is not corrup-
tion ...

SHRI M. N. GOVINDAN NAIR: About
giving favours, my friend was complaining
yesterday. Many of the Members have been
seduced to walk over to the other side. I do
not mean any personal attack on any person.
My point is that if such things happen, then
some tradition should be there. If one man
elected on the PSP ticket wants to join
another party, the elementary thing that he
should do is to see that he resigns his
membership of that particular party and the
office which he holds there and then walk
over. When we had a majority and we had
our administration in Kerala for some time,
how much of pressure was put on some
people to cross over to the other side. So,
such practices should also stop. So, if you
follow the recommendations of the
Santhanam Committee together with certain
other norms and conventions, you will be at
least able to set an example to other
administrative staff to go along the right
lines. What are you doing? Priority has been
given in this Report to ending
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[Shri M. N. Govindan Naii.] corruption
among Ministers. Anyone, who goes
through this Report, will understand that
priority is given to the question of ending
corruption among the Ministers. You
implement the other things except this thing
and how can you get

SHRI ARJUN ARORA ~Will you con-
cede that we have implemented J other
things?

SHRI V. C. SHUKLA :;He has already
done it.

SHRI M. N. GOVINDAN NAIR: At
l«ast the Vigilance Commission ...

SHRI V. C. SHUKLA: Do not go back.

SHRI M. N. GOVINDAN NAIR: I do
not think that everything has been done.

SHRI MULKA GOVINDA REDDY:
The tripartite thing they have left out.

SHRI M. N. GOVINDAN NAIR: The
most important recommendation has been
left out and you are trying to implement
certain other things. I have no time to deal
with it, the way in which it is implemented. I
am not going into it. My suggestion is that if
you are really serious and earnest about at
least reducing corruption, the first thing you
have to do is to accept this recommendation
of the Santha-nam Committee with regard to
Ministers and political leaders. I hope that
you are not treating it as a fight between the
Opposition parties and the ruling party. This
recommendation of the Committee consist-
ing a majority members of the Congress side
must be accepted. Do not fall a victim to the
pressure of the Chief Ministers. The Chief
Ministers are coming into the field not only
on this issue, but on many other issues they
are coming to the forefront. But I think en
this if you are going to accept the
recommendation of the Chief Ministers, you
arc going to be doomed.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The Deputy Minis-
ter will now intervene. But the debate will
continue.

SHRI V. C. SHUKLA: Sir, Members are
aware that several steps have been taken by
the Government to eradicate corruption in
this country particularly after this Report
was submitted by Shri Santha-nam. As the
speaker preceding me has already said,
almost all the recommenda-
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tions of this Committee have been imple-
mented by the Government, and a few of
them, one or two, which have been left out,
are still under their consideration. And the
one main recommendation about which this
debate is going on—I must say—even that
recommendation has been implemented by
the Government in its spirit, although not in
the form in which it has been made. It is
very obvious. Since the present Home
Minister assumed office, you can see what
has happened in the last three years. This
kind of action was never taken in the last
fifteen or sixteen years and in their anxiety
to make this question political, to take poli-
tical advantage of this question, they close
their eyes to facts as to what hat been done.
Any representation, whether signed by one
man or by 100 men, does not alter the nature
of the allegation. That does not alter the
seriousness of the allegation. If the
allegation is serious, if the allegation is
borne out by proper enquiries, then the
allegation is properly gone into and action is
taken. I do not have to repeat all those
allegations which are very well known to
Members of this House. I would only say
two or ftiree things. During this debate—
this little debate for two hours here—we
have heard some very irresponsible allega-
tions being made. This is the very reason
why this recommendation would be ruinous
not for us but for democracy, to implement.
It appears that people, particularly members
belonging to the SSP and some other parties
like that, are extremely irresponsible in
making allegations. Anything they hear
anywhere and they come in the House and
stand up and make allegations. Allegations
which have been refuted, allegations which
have been withdrawn, allegations which
have been conclusively proved to be
completely incorrect, are repeated day in
and day out. Because of such Members,
unfortunately, who are in the body politic of
our country, this kind of thing cannot be
implemented. Otherwise, if every other
Member was as honest as Shri Govindan
Nair or as Shri Atal Bihari Vajpayee, we
could have done it; it could have been done.
But everybody is not like them. And it is
very obvious and every Member of this
House will concede it that if 10 Members of
Parliament or 10 members of any State
Legislature could make any allegation and
that would put a certain kind of machinery
into motion automatically, the democratic
functioning of this country will be impossi-
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ble. Character assassination, which goes on
day in and day out without any sense of
responsibility, will become the order of the
day. No citizen will ever be able to come to
this Parliament or to the Government and
conduct matters with a sense of fearlessness
and sense of duty. So, Sir, it is no use saying
that the Government is chary of accepting
this recommendation. It is not so. It has
shown that it will take action on any
petition, any application, which has any
semblance of truth in it.

SHRI ATAL BIHARI VAJPAYEE: Not
a single. .

SHRI V. C. SHUKLA: Proper enquiries
are made.

SHRI ATAL BIHARI VAJPAYEE: I am
sorry to interrupt. Since the death of Shri
Lai Bahadur Shastri, not a single action has
been taken against any Minister or Chief
Minister.

SHRI V. C. SHUKLA: We cannot help if
after his death no responsible allegations
have been made. If allegations have not
been made in a responsible manner, we can-
not help it. But I can assure the hon.
Member that if any valid allegations are
made by any responsible set of people, they
will be definitely gone into and whatever
action is needed will definitely be taken.

Hon. Members should know that a code
of conduct for the Ministers has been drawn
up. That kind of code of conduct has also
been accepted by all the State Governments
and that is being implemented. If the hon.
Members take the trouble of going through
that code of conduct, they will find that it is
a very vigorous code and if any Minister in
this country, whether at the Centre or in the
States, is found violating that code of
conduct, he will not be in office the next day.
This is certain and I would request hon.
Members to point out any such instances
where they think any Minister has violated
that code of conduct.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Will you place that
code of conduct on the Table of the House?

SHRI V. C. SHUKLA: That has been laid
here before and I would again lay it if you so
desire.

SHRI ATAL BIHARI VAJPAYEE: The
hon. Minister comes from Madhya Pradesh
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where there is a Minister who has two wives.
Is he in a position to deny this allegation.

SHRI V. C. SHUKLA: Yes.

SHRI ATAL BIHARI VAJPAYEE: Why
has he not been taken to task? Was that
Minister who .

SHRI V. C. SHUKLA: This is absolutely
false; it has been found to be false by the
MLAs themselves who made this allegation
during the no-confidence debate in the
Madhya Pradesh Vidhan Sabha. Later on,
they said that this allegation was not correct
and they withdrew their allegation against
that Minister.

SHRI ATAL BIHARI VAJPAYEE: No-
body has withdrawn that allegation. The
Minister himself in the Assembly admitted
that he has two wives.

SHRI V. C. SHUKLA: This is a matter
which is on record, about which my hon.
friend should not dispute. This is a matter of
record and the record can be verified.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): It is a question of
fact.

SHRI M. N. GOVINDAN NAIR: Since
you are from Madhya Pradesh, are you
prepared to answer. . .

SHRI V. C. SHUKLA: Therefore .
(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Let him go on.

SHRI M. N. GOVINDAN NAIR: What
do you say to concubines? One is a con-
cubine and the other is the wife. Is that the
interpretation?

SHRI V. C. SHUKLA: I hope you will
not provoke me to say what happens in
Kerala.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You need not
answer that.

SHRI V- C. SHUKLA: Now, several
cases have been mentioned here, allegations
against the Chief Minister of Rajasthan,
allegations against the Chief Minister of
Mysore, allegations against the Chief Minis-
ter of such and such place. Those allega-
tions were very carefully gone through ...

SHRI ATAL BIHARI VAJPAYEE: By
whom?
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SHRI V. C. SHUKLA: By the Union

Home Minister. (Interruptions) I do not

yield, Sir.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): He does not yield.
You had your say. Let him have his say.

SHRI M. N. GOVINDAN NAIR: The
late Prime Minister...

SHRI V. C. SHUKLA: I refuse to yield.
Those allegations were very carefully exa-
mined and they were found to be absolutely
false.

SHRI P. N. SAPRU (Uttar Pradesh): On a
point of order. I would like to know in what
manner the Chief Ministers of the States are
responsible to the Home Minister of India or
to the Government of India. Their
responsibility is to their legislatures and not
to us.

SHRI V. C. SHUKLA: There is no point
of order.

SHRI P. N. SAPRU: We have a federal
system of Constitution and I cannot under-
stand what authority except that of advice
has Mr. Nanda over the Chief Ministers of]
States.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): That is a constitu-
tional point, a point on which there can be
two opinions. You can go on, Mr. Shukla.

SHRI V. C. SHUKLA: The whole diffi-
culty is that the hon'ble Member cannot
understand this; otherwise it would have
been very easy to answer.

SHRI P. N. SAPRU : You should support
me.
(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Shukla, you
should withdraw that remark. He is a very
senior and respected Member. You cannot
say that he cannot understand.

SHRI V. C. SHUKLA: I only repeated
his own words.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You must withdraw
that. You should show respect to a senior
Member.

SHRI V. C. SHUKLA: I withdraw.

SHRI P. N. SAPRU: On a personal
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Minister has completely misunderstood the

point which I made and it is surprising...

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I have heard you.
Mr. Shukla, you can go on.

SHRI D. L. SEN GUPTA (West Bengal):
On a point of order, Sir. The hon'ble Deputy
Minister in the course of his speech has
stated that he cannot countenance all the
irresponsible allegations made by parties
like the SSP. May I know, Sir, whether he is
entitled to make such a sweeping allegation
against a recognised political party. He can
say about individuals. You cannot call a
recognised political party an irresponsible
party.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): There is no point of order.
When the Deputy Minister said that, you
ought to have raised objection. Now please
sit down.

SHRI D. L. SEN GUPTA: That does not
mean that it should continue to remain in
thei proceedings. It should be expunged. You
are the custodian of the House. When he
says something irresponsible, it is as much
my responsibility as the responsibilitv of the
Chair to check it. I draw your attention to
the remark of the hon'ble Deputy Minister.
That should be expunged from the
proceedings.

SHRI V. C. SHUKLA: The hon'ble Mem-
bers over there make more serious charges
against our Party day in and day out. Now,
why should they feel when some of the
charges are returned to them. What I am
saying is more right than the allegations
made by them.

SHRI D. L. SEN GUPTA: I want him to
prove that charge. He is insisting on that.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You please sit down.

SHRI D. L. SEN GUPTA: Because he is
Deputy Minister, he is insisting on that.
What is your ruling?

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): He says he will
continue and he will repeat.

SHRI D. L. SEN GUPTA: Where is the
ruling?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): My ruling is that
there is no point of order.
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Sir.

SHRI V. C. SHUKLA: Sir, we are very
anxious to properly process any allegations
that are made here. And as the hon'ble
Members will realise, the method that is
followed to investigate into the charges that
are made, would depend on the seriousness
of the charges, on the kind of charges that
have been made and the charges which have
been made against a particular person. We
have seen what kind of methods have been
followed in different cases, while dealing with
Mr. Kairon, while dealing with Mr. Fatnaik,
while dealing with similar other cases. The
late Prime Minister, while dealing with Mr.
T. T. Krishnamachari, laid down a certain
principle which we have been following. We
also wish to follow that principle in future.
He said that the conclusion, that there is no
case for enquiry, must be reached in such a
manner as will carry conviction with the
people and Parliament. Sir, this we want to
do all the time. This need not necessarily
mean that we will refer every complaint that
is made to us to a Supreme Court Judge or to
a High Court Judge. It would depend on the
contents of that allegation, what kind of
allegation has been made, what kind of
people are making that allegation. That will
determine the course of action that we have
to take. {Interruption) I do not yield to any-
body.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Dr. Sapru, let him
finish.

SHRI P. N. SAPRU: I want a clarifica-
tion.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Is it apoint of
order ?

SHRI P. N. SAPRU: It is my allegation ...

SHRI V. C. SHUKLA: He can have his
turn later on. I would say that the hon'ble
Members would do well to refer to the pro-
ceedings of this House as well as the other
House to see what kind of sentiments have
been expressed by Members while discussing
the first report of the Central Vigilance
Commission. Not only the Congress Mem-
bers, but the Members belonging to the
Opposition parties, responsible Opposition
parties...

16 MAY 1966]

Report of Committee
on Prevention of Corruption
SHRI D. L. SEN GUPTA: On a point of
order. What does he mean by responsible
parties?
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): He has not excluded
anybody.

SHRI D. L. SEN GUPTA: When he says
"responsibe Opposition parties" it means
some are responsible and some are irrespon-
sible. Which are they?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): He has not referred
to any party.

SHRI ATAL BIHARI VAJPAYEE: This
is a very irresponsible attitude.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Shukla, please
avoid charges.

SHRI V. C. SHUKLA: The tone of the
debate is such that it cannot be avoided.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): As a Minister you
should avoid it.

SHRI V. C. SHUKLA: T shall respect
your wishes. I was saying about the opi-
nions expressed by various Members in this
House as well as in the other House about
the crusade against corruption that was
launched by the hon'ble Home Minister.
Not only Members belonging to my Party
but Members belonging to Opposition parti-
es also praised him for the work that he has
done and the progress that he has achieved.

Now, Sir, there are some interested fac-
tions in this country who want to run him
down. I do not know what is their intention,
why they want to run him down. All kinds
of irresponsible allegations have been made,
taking the name of some Engineer in Bihar.
No reasonable man can say that these things
have been properly made out. Still there are
people who would go on harping on these
things. I do not think I should take the time
of the House in trying to clarify those
matters again.

Mr. Govindan Nair was pleased to refer
to donations to political parties by compa-
nies and other sources. Sir, he can afford to
say that. All political parties in this country
have not the dubious ways of getting
money.
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All the Opposition parties have been
asking for banning contributions from

companies.

SHRI V. C. SHUKLA: I am only
expressing my opinion. Our ways of
collecting political funds are clear and
above board. There is nothing hidden from
anybody. And if we collect money for our
political purposes from various sources,
we do not show any favour to anybody.

SHRI MULKA GOVINDA REDDY:
The Mundhra deal has shown that.

SHRI V. C. SHUKLA: Without going
into the matter, I would appeal to the
House that since this Resolution is ill-
conceived, it must not be accepted.

SHRI P. C. MITRA: Mr. Vice-Chair-
man, at the outset, I would like to point out
that corruption in public life cannot be
rooted out unless all good people including
the leaders of the Opposition parties co-
operate in this effort. Just now the hon.
Member, the mover of the Resolution, stat-
ed that in a Memorandum submitted
before the President a verbatim record
from certain Government documents had
been given. I would like to know how that
verbatim record of the Government was
obtained. Was it not corruption to get
confidential documents from Government
offices? Naturally you influence certain
staff of the Government and get hold of
certain documents by making payments.

(Interruption)

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I have restricted the
time to five minutes.

SHRI P. C. MITRA: The leader of the
Opposition just now stated that he will not
mind if some petty officials of the
Government are corrupt and earn money
somehow or other as they cannot maintain
themselves with their meagre salary and all
that. Besides that, Sir, he also advocated
that more allowances and salaries should be
given to M.Ps. Otherwise, they also would
become corrupt and they will let their houses
to others. I think by making these sugges-
tions we are becoming a party to
corruption. He fails to understand that in
this way he is going to encourage
corruption. He says even the M.Ps. are not
well paid, when each M.P's total earning
comes to about Rs. 800 or Rs. 900 a month.
His argument is that for  maintaining
standard of al
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gentleman, M.Ps. have to indulge in corrupt
practices in some way and he tries to justify
it. Coming to the Resolution, I would
request the hon. Members to go through the
Santhanam Committee Report thoroughly.
He says if ten Members of a Legislature or
Parliament send a Memorandum to the
Chief Minister or the Prime Minister or the
President, then an enquiry should be made:
On page 108 of his Report, he further says :

"In the long run, the fight against
corruption will succeed only to the extent to
which a favourable social climate is created.
When such a climate is created' and
corruption becomes abhorrent to the minds
of the public and the public servants and
social controls become effective, other
administrative, disciplinary and punitive
measures may become unimportant and may
be relaxed and reduced to a minimum.
However, a change in social outlook and
traditions is necessarily slow and the more
immediate measures cannot be neglected in
its favour." Shri Santhanam dealt with the
question of corruption of Ministers etc. on
the basis of item (vi) of the terms of
reference of the Commission. And item (vi)
of the terms of reference says:

"To suggest measures calculated to
produce a social climate both amongst
public servants and in the general public in
which bribery and corruption may not
flourish." In this connection I would like to
make one submission.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Mitra, I have
limited the time to 5 minutes because there
are some more Members who want to speak.
I would like you to co-operate with me.

SHRI P. C. MITRA: I find that the time-
limit starts with me.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): It will be for all the
rest who will follow.

SHRI P. C. MITRA: Why not extend it,
Sir?
{Interruption)
SHRI ATAL BIHARI VAJPAYEE: Sir,

the House may decide to sit till 5-30. No
Member from the Jan Sangh has so far
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These are impracticable suggestions which

have not been implemented. Therefore, I

request the mover to withdraw his Resolu-

tion.

spoken. Justice cannot be made to a subject
like corruption within five minutes. When they
have taken 18 years, how can we describe it
within 5 minutes? (Interruption)

THE  VICE-CHAIRMAN  (SHRI  #ft @w< fag wWerdt (veeam)
AKBAR ALI KHAN): Order, order. m WEITHTT 97 48 =61 & FT

SHRI P. C. MITRA: I am trying to make srarar firerr & | Wmaﬁ} P
hort, Si ~ . R,
T wou fam & 37 aga & awil F awe T A0

I would like to point out to the Member

who has moved the Resolution that the #T @[Ty &&I 9T @I &, #faa e &9 i

Government has gone a step further. The P T @?‘IT e €
suggestion in the Report was that if there is a e W k5 %’ 9,

complaint against any State Minister, then the RELLEER S a‘r A g #
Chief Minister would make an enquiry and if am 7 feuy oy A e se #

it is against a Central Minister, then the Prime
Minister is to make an enquiry. He did not say ST 941 :% L Fq FEaT

anything about complaints against Chief FTH iﬁ WETHTT 1 FdT g9 @ HT

Ministers. In the whole Report, the Committee TFA | WETETE &7 997 707 AE A
was very conscious that under the )

Constitution the Prime Minister had no WOHILI T& FI FTZ 'éliﬂ %i ﬁa (4 f®
authority to institute any inquiry against the Z=Ey @[T &7 FTHEHAT 7 L tﬁ?q'r 1

Chief Ministers for their alleged omissions or 1 fer(T F{i‘ﬁ % f ST -

commissions and only the respective state .
Legislature has the right to remove them. But TTd F HTHTE TT HTH F4 a1 SF1 %

as the Government is run by the Congrf:ss 19 SET SARTT E?T @1 % ITET forr-
Party, they went a step further and took notice .. .
of allegations against as many as three Chief Tl & FTIm a TS FTHERGT T 91

Ministers and they ordered inquiries and g=T a 1T 50 F BH 9 |Ier

actually they were removed. So how can it be e et ~
said that nothing has been done and this % Ll T We a

recommendation has not been implemented ? % Farfa sfaa LA & g |

Actually it has been implemented one step x a =
further. difas w9 & 99 5@ a1 7

Then, Sir, Shri Santhanam's suggestion with FEH FT ATETHIL % IaIE\E'I T e
regard to getting funds from the business & &y zrq # far & g5 4 Ta W
community and industrialists was "‘l'ﬁ“i E" TFAT | ATfaET T THAT R

impracticable. It has been suggested that - N N
persons who have money should not pay it to #T %7 &% SFIT &1 F1 #9HT T4 arfat

political parties. Mr. Santhanam admits that 55 ? aj{f srsr =720 9% HETHIT

for running elections political parties require =~ ol a e A
large funds, but he suggests that it can be == gr Faa fawmad g gl W

collected through small donations of one #% Fegivt 74 f#aT % #9¢ &9 faama

rupee or legs .than that but he doe?s not want TN X G2E 4T T AVEAET § g9 a1
big industrialists to make contributions to = _

political parties. The big business and STEIT T g at fagrT &1 & S99
industrialists, who have capacity to pay, need 1 qey 91dT STHT FTIET | 59 48 410

not pay but they are only to amass wealth. He _ A T -
has also suggested that industrialists and e fr R g 7w @ T AT H

businessmen should be banned from indulging #&1# 1% FLH ﬂ'l?;"'ﬁ & g T
in political activities. How is that possible? =7 I %2 i 7% =9 F7 4547 29 S
Under the Constitution, nobody can be . =T T -

prevented from indulging in political el %r AT | BT qEAT gH qTATCN-
activities. Then how can an industrialist be 7T gTZa & FIH T ATHFE 99 15 ST
prevented from organising a political party or T AT ATENT T T g ar fre §3FTT

standing for election? - :
FY FEATIY FHET S FOA B SqAEGTT
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F § I AN O AE A
Yo 7Ef w0, Wifs afat 97 9% @
AfaFTa 1 ga faedy 7 foedy saeear &
AT 9T {12 T #4190, T ATUT-
ST 99q @0 | R § g
IR AT A1 &, FA qwd &
q T T gEA—aT i g
At & fawg sfwara fao o
AT A 9 99 g9a=0 3 faar 5 ga%
FE Ty qE0 ar| N Ty I 4
@waﬁ’f@m,wmaﬁ@ml
# ag s 5 aw & ¥ fogin ag
AT TG g 9% UF-TF ATAT &
fawgor & a1 3w 37 SEE WY
fraer =nfegu & a1 S99 sdwt &t
ga dife 78 aqur, & s &
s 487w v arfs 99 avd
# & AT g 21 4%, AT qOF YT
FH AR § AT T G fah T
B &1 g9 § WCRTL IART A T
a arE SR F 3wy gfe § difem
S qF | FAA UF 99 A &
ET0 Y |5 9T 9aT EEd w1 99
¥ TE WA ST GFA1 | 99 a6 a8
93l S g & any @ S aE,
4 A9 &9 @, afavEr 9 |
AT TH WETATE FT &0 F/T TATA G
FT T |

ST Y a1 wEw WAl A fag g
F Fw g3 e qu, gEg At |
o WA wEEdt 4 o Fer & 6 dae
qewfe qafe 4@t & amar Jef
4 gfga &, st fog & & O
I Feu< H @I Fem 4AifEw,
I 9T AHEWT T AR | A
yarfa afqer & e # T &
fog @ft ot ITETor AE T GwET |
# fapedt o anfam & g waann /@) =«
a1 U =Afe F1 qEeE AT T agt aw
&1 9 st i aE A " )
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arfay s@ W= & faaw § 5@ 9
FT Io[AT T AT T IIECn A gH
afaer § W= 4 a0 /e &
f@r ok & T% wwa § SEAr a6
B9 B4 ZAT TIT | AT FH GEE 2
g & gwa amw fag g, afew
AA-A WEA |, AT-ATA Tal q
S wfadl w1 75-9F dn9 a9 §Y,
FEraEr S @dEy gu, sl 9¢
ST #Y @far F3F gu d@y & oY e
ORI & T TG0 % g7 &F 1% 90-
i & fF % fawms S s agr
G At T & w9 F gear v At g
FHAT | T § 0F det g
snfeat &1 foedr sfedt #v s &
o | gt fEfafade swr e
IR BV AT A &Y IHT AT B ged
FT d—ad 7 foedy snfa & 74 &,
AR E, THFAFE | AR A T
foredy srfaat &7 sl 9% Feen s
Fr Fifow &% A@iw fow o 999 v
AT & &, Ia% AL § 59 9 g, a
Y UHTC AT SqAEqTSAT A wAT W H9
T B UF TEN T0A, w9Eq &
FUI |

wer Afeal & at § §9 =wed
2, 97 wfemi F ot #§ #1€ sggeqy 7@l
& %aw ger wer 9 wry foor w2
fradrsmat siw a2 g oo ¢ &
WSS qaTE1 & AT g HaHEa &
WS BT | UNEAW & wgfaee @
avft s famm o mar @k @@
air afenfas fEw o & oo sao e
& & g & ady §, fea ane,
fom® w1t oA 9%, I® FEw 98 gU
& | TET TSI AL BT, S Wi
wew # afefaa wx faar w0 e
99 Ew WAl ¥ g9 4% AUET Ag e
TEa OF AT & farsre, Sy o wEy a8
& &7 39 9T ATAT @ fau qu—st 39
At ® wfavee § afrafag at awar
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—arr= Faw ) fF SR ¥ 9
faes s & e faem ?
Tty 7z amaws ¢ fF gf s+ dfagi
¥ fou it Oaft sy=ear aw G gy
foadt &7 & 9 feediom 1 o &
it a8 feofiom o9 s #1
9 R @IE | | w78 79 waar
o {59 AR FT ST § A 8 I
WAl | smfgw wifgw 1 smor foaw fa
T A4 & A1 a 59 feefe & sanr
et &1 gfaw faar wr § o o
HHIT FT ATH T § SH a1 garT §
ag Fga1 9zar 5 ww feefiom &
swETT wfe SR sfea 7 78 & <@,
=t At 9fF F v gt wer &1 i G
afas1dr otz 08 war e oo wf-
FILFT ST Fed &7 F99< fear 2 3
w& 9T OF FT 9¥ 2 &, gEArel 1
sara # § 5w g A gfaand
Iufeas 3 3T &, UHT Feeiueg 79 a9
& 91 38 Tretes e & fau dfafe-
FAT UATE BT E | TBH § & S
fewmr & giar & & 5 Y s g
2, FaeaT T AT 9 S FA E—
FHY SFIR S 77 gy I F uw wv e
foar, zo¥ &1 7 four ) & wvmar
g FF sl Tomm gade 3 # A dmer
qifew | gt 39 aw & & fr afafe
Y FRTET UM BT & SN e
T HAF FL TAMELE HERE wawal g
AR 39 4 ferlive &1 aOWgEE}
dte wdg T @l & fG9T 9E T #y
gfaumd sam 7 & fag swanr § &
FrFifaw T E )

gara gfafa &1 s & fAar-
oo & few W Avw femr smar 1 sl
St U srenE 4 g § wEra afufy F,
3 Wit a9 & | SR T a6
aufy & fafee frar mar 21 F T |
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oW gy faw qer w G g )
e faET aaT # s/ 3 9% AT
W Al q eI g1 | S e,
e F1 faaw war § @ w1
TET AT ¥ 43 1@, T AEN L a6 |
Fq gIER afafa & qfaar aw &
TET IX AT AT F | F FErAC & fa
& 9N A WA F7 ®rE st
fawama 7@ &% g%ar | @K 79 @
HTC & Safaaal F1 o 0N TWI 9
Ty & a1 q@r qarae afafa @0 wwer-
A &7 59F a9 9 a1 ey TH T F7
VT AEL g 9Ed |

5P. M.

Tl 9T & TR GET qEEA §, 9
FILY FTAFET T4 &, T4 59 § 15 o0
& e sEEgny § difafesa ags
& it fems &7 & 98 & swar & #al
F ATITC I AT AW & F4T9 & FILT AT
FTZ & & Freor a1 T A A 7
IAF! T "eAl A wqe femn smar 2,
w848 1z 2@ o &, uF W & I
qaafen 37 %7 Agedr A7 g, /v W
SFEATHT  WETEIT 9297, JETET
% agi awar, 7z FE @war | T Ew
T 989 & weEr 97 A @ 519,
TEET G T F1 Hfww AF F@ A
B ORI ST F G Ty 97
W F FO I9T FTC TGN g0 T
o & fraifaa sfafafeai o2 =0-
Fr ger g1 7€ 2 fratfaa afafafaal
FT FHSITLN & FTCO0 | 3T 98 TN Fara
TR T 9T R B | FaAA T A, Fa
=< FAT g e & AT W@
TS X G A1 §FA 99 aF [ gaee
Lrdmefesy ar sanfafafa s &
FIq T F¢ fomy & g0ad woag
ZHET &1 5% | 99T |
THE  VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): Is it the pleasure of
the House that we sit for some time more?
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SOME HON. MEMBERS: No.

SHRI MULKA GOVINDA REDDY:
Let us sit till 5-30 p.M.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): But the general

opinion seems to be that we should rise
now.

L e

WS e A S S

e e L ST LRI
- A e

F [t sveme Tt (o) - g A ey
I & &1 TN F T gew oY ?
AT 43 43 e 3 3 1]

THE  VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): No; I want to have
the sense of the House.

Sl e il e g2
o 55 aiqtis T .o
2 P <) = o Jk =

h__*..Lna s

st srgm vt : sFafa o ser
g 81 g o WY FEE WY g
A8 =T ) |
SHRI ATAL BIHARI VAJPAYEE: The
mover of the Resolution has to reply; he
should be allowed that opportunity.
(Interruptions)

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Even if we sit, the
list of speakers is very large.

SHRI ATAL BIHARI VAJPAYEE: How
many?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): There are three more
from this side and there are four or five
from the other side. So we cannot
accommodate all of them. Even if we sit for
15 or 20 minutes or till 5 « 30 and if each
speaker confines himself to five minutes or
ten minutes, we can have two or three more
speakers. That is all.

SHRI MULKA GOVINDA REDDY: Let
the mover of the Resolution reply to the
debate and we will close with that.

tt ] Hindi transliteration.
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Otherwise, it is not fair to the House, it is

not fair to the debate, it is not fair to the

Opposition.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): AH right.

SHRI BANKA BEHARY DAS: Sir, I am
grateful to hon. Members of this House who
have either supported my Resolution
opposed it, but I will confine my remarks
mainly to the reply of the Minister and some
of the Members who have passed the
Resolution, because there is no necessity, 1
feel, to refer to those who have supported
the Resolution and buttressed it with their
arguments.

(SHRI

Sir, I am sorry to say that the reply of the
hon. Minister has not satisfied me, nor, I
feel, has the reply been up to the mark. Sir,
he said a very dangerous thing. He was very
happy that the Government had accepted
most of the recommendations regarding the
Administrative ~ Services, regarding the
officers, but he is not prepared to accept the
recommendations relating to politicians. He
went to the extent of saying that the
recommendations, if accepted, will be
ruinous to democracy. [ want to submit that
this very attitude and the two standards that
they have, which were clearly brought out in
my speech by quoting not ordinary persons
but persons like Mr. Setalvad, are the things
which are actually ruinous to democracy in
this country.

He also said that by this process, the
Opposition is carrying on a character
assassination campaign against politicians.
Here 1 want to submit that if character
assassination is going on then it is not the
Opposition that is responsible for that but it is
those persons who want to avoid a judicial
enquiry. You know, Sir, in the case of Sardar
Partap Singh Kairon the Das Commission
was set up and because he was the Judge of
the Supreme Court, whatever his decision
was everybody accepted it with bowed heads,
but in the case of Mr. T. T. Krishnamachari,
what is the position? . Mr. Krishnamachari is
not satisfied because he feels that justice has
not been done to him and those who have
made allegations against Mr. Krishnamachari
are not also satisfied because they feel that
there is a bona fide case but nothing is being
done.

Similarly, I want to draw your attention to
the Orissa case. In the case of Orissa,
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they went to some extent and the C.B.I,
inquiry came. But even though it has been
proved that somebody has stolen the
property of the exchequer, you have let him
free by saying that he has stepped down from
office and is having a political holiday out-
side. Nor have you satisfied the persons who
have been accused, Mr. Patnaik and Mr.
Mitra, because they feel that justice has not
been done to them. By not giving power to
the judicial authority to inquire into such
allegations, they are neither satisfying the
persons who are making the allegations nor
those persons who are standing in the dock.
I want to impress this point upon the
Government and I want to submit to the hon.
Minister that it is no use getting some
satisfaction by punishing certain officials.
The report has categorically stated that
unless corruption is eliminated from the
political field, unless corruption is eliminated
from the Ministers, in the political level, the
climate will not be changed. Nor will it be
possible for you to punish the officers or
eliminate corruption from the
Administrative Services.

In this connection, though I have no time,
I want to refer to the Report of the
Monopolies Inquiry Commission. It was not
headed by persons of any political party; it
was headed by a Judge and others in that
Commission were very impartial persons.
do not want to go into details but they have
also categorically said that it is wvsry|
dangerous to say that everybody is corrupt
but it is also equally dangerous to say that
corruption is not a grave problem in India.
They have also said categorically that unless
political parties free themselves from
corruption, unless public men, unless the
rulers, unless the Ministers, free themselves
from corruption, even from the corrupting
influence of the big business of this country,
you cannot eliminate corruption from the
field of Administration. So, whether it is the
Report of the Santhanam Committee o1
whether it is the Report of the Monopolies
Enquiry Commission, with one thing
everybody agrees and that is that unless you
eliminate corruption from the political level,
unless you eliminate it from the Ministerial
level, you cannot ecliminate it from the
Administration.

I also want to submit that Ministers are
enjoying certain powers and privileges and|
the Government s«rvants are subordinate
to them. And
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whenever they feel that some officer is not
dancing to their wishes, they can always
frame some charges against him, hold him
responsible for something or other and pu-
nish him. They are not allowed to go free.
They are also criminally punished, even if
they resign from Service. But in the case of
politicians, in the case of public men, for
whom the standard should be much higher
than in the case of men in the Services, we
are telling them to step down. Nothing will
happen to them. They will enjoy their ill-
gotten money, as Shri Dahyabhai Patel said,
and they will carry on. They will get an
opportunity as what the ex-Prime Minister
of Jammu and Kashmir wants or the ex-
Chief Minister of Orissa wants.

So, in the end, I am very sorry to say that
I cannot agree with the arguments that hare
been advanced by some hon. friends. More-
over, | want to point out one argument that
came up in the course of this discussion. As
you know, when Mr. Sapru intervened, he
raised a point of law. I do not want to say
whether he is right or wrong. No doubt, the
situation is different in India, because the
Chief Ministers are Congressmen and the
Prime Minister is also a Congress woman.
So, there is this possibility. Even if I take
for granted that Mr. Sapru is correct,
because a Congress woman is the Prime
Minister of India, she can sit in judgment
over a Chief Minister, because he is also a
Congressman.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): That will be a Party
affair.

SHRI BANKA BEHARY DAS: I can
understand that.

SHRI ATAL BIHARI VAJPAYEE:
But corruption is not a Party affair.

SHRI BANKA BEHARY DAS: The
code of conduct, they have said, is not a
Party affair. They say it is a governmental
affair. 1 say that the code of conduct is
nothing but a farce. The code of conduct is
not being challenged because the Chief
Minister belongs to their Party and the
Prime Minister also belongs to the same
party. Suppose the character changes to-
morrow and a different Party comes into
power. Even now, if Mr. Sapru's contention
comes true, what will be the position of this
code of conduct ? So, let us not have two
different standards for politicians and
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criminal  person, whether he is an
administrative man or a public man, is a
criminal. He is a thief who steals somebody
else's property or the State's property. There is
no difference between the two. Rather I would
say that those who steal the property of the
society, steal the property of the exchequer,
are greater criminals than the others. Let us
not have different standards for politicians and
the administrative services. Let us have only
one standard. If we believe in the judiciary, let
us give all the facts to the judiciary. Let them
judge. Let them say that we are not criminals.
Then, we can go to the world and say that we
are not criminals. That is the standard that we
require, not only in India, but in all
developing countries.

So, in the end, while I do not agree with the
Minister or the opinion that has been voiced
from the other side, I humbly submit—
whatever may be the decision of the House—
the days are running out. We know what is
happening around us. We know what is
happening in Pakistan. We know some days
back what happened in Indonesia and Ghana.
Let us not go the same way. Let us learn at
least from history. Let us learn at least from
Kautilya, though he may belong to an old
age. Though I claim myself to be a
progressive, 1 never claim that morals are
different for progressives and conservatives.
Truth is truth. What was true of Kautilya,
what was true at that time that Ministers
should be above those temptations, is also
true just now. It is more so because we are
now living in a democracy. We are not living
in an age of feudalism.

So, in the end, I again submit that this

House should accept this. Even if they reject -

it, I would humbly submit that if the Home
Minister is sincere, even if all kinds of pressure
are brought on him, if he wants to keep up the
standard of morality that he advocated two
years back and from which he has retraced so
far, he should consider this. I hope that the
time will come when the Congress people will
realise that corruption is a great problem.
Even if it is confined to a few persons, let
them be isolated. Let all others be free. Now,
do not mix up those who are corrupt with
those who are not corrupt. I would humbly
submit that if you want to isolate corrupt
persons, the only course for it is that you
should have an

[ RATYA SABHA ]

t[ ] Hindi transliteration.
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impartial authority. Let us have faith
which the Constitution-makers gave to the
judiciary and have an enquiry commission,
whenever a prima facie case of corruption
is established.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Thank you.
Would you like to withdraw it or you
want the Resolution to be put to vote?

SHRI ABDUL GHANI: Sir. on a point
of order...

SHRI BANKA BEHARY DAS: No. 11 is
a question of principle. It will have to be

put to vote.
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a limited time and when there are so many
parties, it is not possible to accommodate every
party and in considering it; naturally, those
parties, which have got a greater following, will
have to be given precedence. This is what we
have been following and in my own humble way
I have also been following it. I think the House
also knows that we do our best when we sit here
to see that the Opposition, as far as possible, is
accommodated much more than even the
Congress Party.

Now, as the mover is not withdrawing it, [
will put the Resolution to vote. The question is:

"That this House is of opinion that the
recommendations contained in the Report of the
Committee on Prevention of Corruption

SHRI P. N. SAPRU: Sir, on a point of (Santhanam Committee) for evolving a

% order, I take strong exception to the remarks Suitable machinery and procedure to prevent

Fof my friend, Mr. Abdul Ghani. He said and deal with corruption at ministerial and
that you wanted to throttle the debate. In political levels be implemented forthwith."

fact, you have been far too liberal. We may
have finished at 5 o'clock and you have

The motion was negatived.

allowed the debate to go on even after five. ~ THE VICE-CHAIRMAN (SHRI AKBAR

Shri Abdul Ghani has not had the courtesy ALI KHAN): The House stands adjourned till
to thank you for the goodness that you have 11 a.m. tomorrow.

shown to the House.

The House then adjourned at seventeen

THE VICE-CHAIRMAN (SHRI minutes past five of the clock till eleven of the
AKBAR ALI KHAN): I want to make it clock on. Saturday, the 7th May, 1966.

clear to Mr. Ghani that when we have got

M48RS/66—GIPF.



